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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

CP_46/98__in_ DA 1621/97

DATE _OF ORDER_: 13-04-1998,

g . g oy ooy

" Batween te

Nanepalli Lakshmi

ees Applicant
And

1. Union of India, rep. by its
(Shri N.C.Sinha),
General Manager, SC Rlys,
Sec 'bad.

2., Divisienal Railuway Manager,
(Shri Shyam Kumarx,
SC Rlys, Vijayawada.,

3. Sr.Divisional Personnal Officer,
(smt ,Premila Hingo Bhargau),
SC Rlys, Vijayawada.

«.« Regpondents
Coungel for the Applicant : Shri N.Raman

Counsel for the Respondents : Shri 3.R.Gopal Rao, CGSC

CORAN:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAL PARAMESHWAR  : MEMBER (2)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(0rder per Hon'ble Shri R.Rangarajan; fember (A) ).

Heard Sri N.Raman, counsel for the applicant and Smt.
Shakti for Sri J.R.Gopal Rao, learnsd standing counsel for the

respondents,

2, The 0.A. was disposed of by order dt,10-12-86 directing
the respondent No.2 to consider the applicant's repressntation
and reply her suitably within a period of tuo months from t he date

of receipt of a copy of thes judgement. It is now stated that reply

has already been given to the applicant. Hence the CP js not main

tainable. If the applicant is aggrieved by that reply, then she i

at liberty to challenge that reply in asccordance with the rules.

3. . The Contempt Petition is closed. No order as to costs.

5. JIAL-PAB AME SHUAR) (R.RANGARAJAN)
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avl/ Dictated in Open Court. \ “ﬂa‘?




